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Violation of Ru ... by Banks 

9669. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of FINANCE be 
pleased to state: 

(a) wheth8r soma of the nationalised 
bankS IiIve been violating the provisions of 
the Banking Regulations Act, 1949 and the 
Reserve Bank of India Act, 1934 by over-
lending without Insisting on the necessary 
cash reserve ratio and Uquldity ratio; and 

(b) H so, the details of the banks which 
have violated the said Acts during each of 
the last three years? 

"tHE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHAI DALBIR 
SINGH): ｾ＠ ang (b). Reserve Bank of India 
(RIB) hat reported that soma of the banks 
were not able to maintain the Statutory 
'liquidity Ratio (SLR) and Cash Reserve 
Ratio (CRR) as prescrbed by RBlfrom time 
to time. RBI has further indicated that It 
would not be In the public Interest to dIsdose 
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the details of defaults Dy any individual banks 
which failed to maintain the Statutory liquid-
ly Ratio or Cash Reserve Ratio. 

DetKtlon of Fal .. Exlm Bank'. Reali •• 
tlon Certificate. 

9670. DR. RAJAGOPAlAN 
SRIDHARAN: Will the Minister of COM-
MERCE be pleased to state: 

(a) whether the Madras office of the 
Joint Chief Controller of IfIlIOrts and Exports 
havedetectedacaserelatlngtoExlmBank's 
false f881isation certificates during March, 
1992; 

(b) I so, the details thereof; 

Cc) whether any officials have been 
found to be Involved in these transactions; 

(d) • so, the details thereOf; and 

(e) the action taken by the Govemmant 
against them? 
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THE MINISTER OF STATE OF THE fOl8lgn exchange have been clln!cted thai 
MINISTRY OF COMMERCE (sHRIP.CHI. they shal not make any demand on the 
DAMBARAM): (a) No. Sir. Exlm Bank. as Reserve'Bank for foreign exchange except 
reported,isnotissuinganyforeisJnexchange for meeting their r:>ayment obligations for 
realisation certificates. Import of specified goods to the extent au-

(b1 to (e1. Do not arise. However. the 
Office of the JCCI&E Madras h,ve detacted 
49 cases where Exlm Scrip licences have 
been issued on basis of the documents 
J.UP$lQl'enNy found to be forged. These 
licences have been cancelled. The malter 
has also been reported to the police for 
appropriate action. 

[ Translation] 

Guldellnea for Authorlaed Foreign 
Exchange Dealera 

• 
9671. SHRI N.J. RA THVA: Win the 

Minister of FINANCE be pleased to state: 

(a) whether Reserve Bank of India has 
-issued any guidelines to ensure that the 
authorised foreign exchange dealers are 
able to run their business proficiently under 
the new liberalised Exchange Rate Man-
agement System; -

(b) If so, the main fealures thereof; and 

(c) when theseguideUnes were Issued? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (c). The original 
guidelines in pursuance ｯｦｾ＠ lberalised 
Exchange Rate Management system were 
issued by the Reserve Bank of India to the 
authorised dealers on 29.2.92. A number of 
supplementary Instruc;tIons have also been 
ｾｬＡ･､＠ thereafter clarifying the varioUs Is-
C!I;Ied raised by authol'isid dealers and 
ｅｬｘｰｯｯ･ｲｳｬｾＮ＠ The salient featUl8s of 
these guldelnas are as under: 

en The banks authorIsed'to deal In 

thOrised by Ministry of Finance under the 
'ollowlng heads: 

(a) Govemment departmental needs. 
specifically approved by Mlnlstryof Finance 
(DElpartment of Economic Affairs). 

(b) crude Oil, Diesel, Kerosene, 

(c) Fertilizers 

(d) Exchange for Imports against Exlm 
ScrIps and other import licences which are 
considered on par with Exlm ScrIps to the 
extent of the value thereof. 

(e) Exchange to the extent of 40% of 
vslue of Imports made advalnst dvance 
licencea impr8st licences and importa for 
replenishment of raw material for gem and 
Jewellery exports. 

(f) Imports of IHe saving drugs! equip-
·ments as approved by Ministry of Finance 
DElpartment of Economic Affairs) 

(ii) All- receipts under current 8C®unt 
transactions (both merchaclise exports and 
Invrlable receipts) will be required to be 
surrendered to banks authorised to dealtn 
foreign exchange. Of those 40% wi have to 
be surrendered aI the RBI official rate and 
60% at the Uarket determined rate. The 
aulm)rised dealer will COl'l'Mpondingly aur-
render 40% of their purchase to the RBI aI 
the official rate. The balance -80% cm-be 
retained by. them which can be sold for au 
perrntssbletransactions aI free market rail. 

(Ii) AI payments including payments for 
ｾｲｴ｡＠ (except those covered by 118m (I) 
above) wit be at the market rate. 




